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This application was called on for hearing today.
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Ms. Neha Agarwal , Adv.
M. E. C. Agrawal a, Adv.

Ms. Lalita Kohli, Adv.
M . Abhi shek Swarup, Adv.
M's Manoj Swarup & Co., Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

Application for deletion of names of respondent Nos. 4
to 24 fromthe array of parties is allowed. The nanes of
respondent Nos. 4 to 24 are deleted fromthe array of parties
at the risk of the petitioner.

Amended cause title be filed, accordingly.

(RASHM DHYANI ) (RAJI NDER KAUR)

Sr. P.A Court Master



